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CEMTRAL AMINISTRATIVE TRIBUNAL

~ 7 FRINCIPAL BENCH

CR £92/72001 in
Oa 27271999

Mew Delhi this the 29th day of May. 2008

Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman (J)

Hon’ble Shri M.P.Singh, Member (A)

Shri B.8.%arin

§/0 Late Shri M.C.3arin,
RAC Flat No.308.

Type-1v¥, Lakshmi Bal Magar,
Mew Delhi-23.

{ By fAdvocate Sh.M.K.Bhardwal
learned counsel through proxy
counsel Sh.a.X.Bhardwad )

YERSUS

1. Shri s.Dashrathi
The Gensiral Manag
Horthsirn Rﬂllwa;.
Baroda Houss, MNew Delhi.
7. Shri Mumdin
Divisional Rallway Manageair.
Bikaner Division,
DM office, Bikaner,
Rajasthan. '

%, Shri amit Kumar
The Divisional Quperintendlnﬂ
Engineer, Bikaner Divis 1o .,
Morthern Railway, ORM Office.,
Bikaner, Rajasthan.

4. Shri R.5. Gupta,
sesistant Engineer (Planning ),
Inguiry Officer, Morthern Railway,
Bikaner Division. RajJasthan

5. Shri 0.0D.Mandan
‘Divisional Personnel Officer
ORM Office, Bikaner Division,
Bikaner, Raj dvtharu

&. Shri R.S.Gupta, PW 1,
Morthern Railway, Laharu

(By advocate Shri R.L.Ohawan h
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with the order in CP &92/2001.

SuKLBhardwal, learned

prass LGP

but he may be given liberty to

the Tribunal®s order in Qa4 2721999 rasd
In the circumstancas, Shri

counsel  submits that he doss not

challengs tha

aforesald order,in accordance with law.

. In wview of what has besen
£92/2001 is  dro

procead in  accordanos

issusd to the

consigned to the
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{(M.P.Singh )
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stated above, COP
pped,, with liberty to the applicant to
with law, as advisad. Motioas

respondents are discharged., File to be

record room.

(Smt.Lakshmi Swaminathan”)
Yice Chairman (J)



